
  
 

 
 
   

 
 

 

 

      

 

       

       

       

          

         

    

      

 

       
   

      
   

     
    

   
     

   
      

     
   

 

       
     

     
       

 

 

       

   

 

     

 

Cont.Cas(C). No. 1 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

21.10.2014 

I have heard learned counsel for the parties and perused the 

records of contempt case. 

At the very outset, learned counsel for respondents - Union of 

India, states that the order passed by Division Bench dated 03-09-

2014 has been complied with. An affidavit to that effect, instead of 

being filed in contempt case has been inadvertently filed in writ 

appeal. Vide paragraphs 4 and 5 of the affidavit filed by Dy. Comdt. 

OIC Legal Cell, namely Shri Nisar Ahmed, dated 16-10-2014, it 

appears that the order has been complied with. The said paragraphs 

on reproduction would read as: 

“4. That in view of the dismissal of the WA No. 
51/2013, the judgment and order dated 22-11-
2013 passed in WP(C) No. 17/2013 was required 
to be implemented by present petitioners. 
Accordingly, the said Judgment and Order dated 
22-11-2013 has been implemented by ordering 
re-instatement of Ex No. G/38635H Rifleman 
(General Duty) Sanjay Bhattacharjee into service 
vide letter No. S Bhattacharjee/UPO-
Legal/523/610 dated 29 Sep 2014 which has 
been sent to the respondent at his declared home 
address by registered post No.A RE426236883IN 
dated 07 Oct 2014. 

5. That consequent to the issue of re-
instatement order dated 29-09-2014, the 
Judgment and Order dated 22-11-2013 stands 
complied with as per directions of the Hon’ble 
Court”. 

Thus, the contempt notice is discharged and the contempt 

petition is dismissed. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



  
 

 
 
   

 
 
 

 

 

    

       

          

       

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(Crl). No. 8 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

21.10.2014 

Learned counsel for State respondents prays for and is 

granted time till 28-10-2014 to file affidavit-in-opposition, failing 

which, the right to do so shall stand closed. The matter shall be 

heard and disposed of on available papers on the next date of 

hearing. List on 28-10-2014. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 



   
 

 
 
   

 
 
 

 

 

   

   

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C). No. 241 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

21.10.2014 

Learned counsel for petitioner prays for and is granted 2(two) 

weeks’ time to file rejoinder affidavit. List on 05-11-2014. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 


